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IN THE MATTER OF: |

DEEPANK KUMAR SHARMA ...APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE& ORS.

...RESPONDENT(s)

AFFIDAVIT ON BEHALF OF MEMBER SECRETARY.
UPPCB IN COMPLIANCE OF ORDER DATED 08.11.2024
PASSED BY THE HONBLE NATIONAL GREEN
TRIBUNAL. NEW DELHI

I, Sanjeev Kumar Singh, aged about 38 years, S/o Shri Lal Sahab
Singh, posted as Member Secretary, Uttar Pradesh Pollution
Control Board, do hereby solemnly affirm and state as under:

1. That in the official capacity mentioned above, I am fully
conversant with the facts of the case and am competent and
authorized to swear the present Affidavit.

2. That this Hon'ble Tribunal has vide its order dated 08.11.2024
directed the Deponent to file an Affidavit with regards to the
action being taken for the illegal cutting of trees which is
causing damage to the environment i.e. air pollution. The

relevant paragraph of Order dated 08.11.2024 is mentioned as

51«

below:




438

“...4. With regard to damage to environment due to illegal
cutting of trees, i.e. air pollution, what appropriate action has
been taken by UPPCB shall be placed on record by Member
Secretary, UPPCB by filing an affidavit within two weeks...”

3. That it is humbly submitted before this Hon’ble Tribunal that thereis
no established methodology for fixation of quantum of
Environmental Compensation, therefore, the show cause could notbe
sent to the Respondent owner of the property. However, it is
pertinent to mention that the Deponent has taken notice of the
seriousness and responsibility of the UPPCB with regards to
establishing a mechanism that enables it to take appropriate measures
to assess and impose environmental compensation in matter
necessitating such actions, including the present matter before this
Hon'ble Tribunal.

4. That to address the requirement for establishment of a mechanism to

assess the environmental compensation, a letter dated 27.11.2024 has

been issued by the Deponent. In the said letter, the Deponent has

requested the heads of the concerned departments to nominate a

representative on their behalf in order to participate in the committee

being constituted for the purpose of establishment of a mechanism to
assess the environmental compensation.

A copy of letter dated 27.11.2024 is annexed herewith and markedas

4 V"1, ANNEXURE 1.
s A 5 That furthermore, a letter dated 22.11.2024 was sent by the UPPCBto

Central Pollution Control Board to provide them with proper

guidance and steps to be taken for smooth establishment of the
mechanism required for assessment of environmental compensation.
6. That as of now, the Department of Forest, Moradabad Circle,
Moradabad, Uttar Pradesh has imposed the fine / penalty of INR
40,000.00, INR 1,90,000.00 and INR 1,65,000.00 on the Owner ofthe

k
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Land responsible for cutting the trees in question and recovered the
said penalty on 14.03.2024, 28.03.2024 and 30.03.2024 respectively.

7. That subsequent to establishment of the aforesaid mechanism, the
UPPCB will take appropriate action against the Respondents found
responsible for the unlawful felling of trees.

8. Hence, the present affidavit is being filed for the kind consideration
and perusal of this Hon’ble Tribunal.

9. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state

that nothing material has been concealed therefrom.

¥

DEPONENT

VERIFICATION

Verified at Lucknow on this 28" day of November, 2024, that the contents
of the above affidavit from paragraphs 1 to 9 are believed to be true and

correct to the best of my knowledge and belief. No part of it is false and
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